FORM A

Public Announcement

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF SHAILA HOSPITALITY PRIVATE

LIMITED
Sr.No Particulars Details
1. Name of corporate debtor Shaila Hospitality Private Limited
2. Date of incorporation of corporate debtor 28-07-2007
3 Authorlty under v_vhlch corporate debtor is RoC-Mumbai
incorporated / registered
" Corpc_)r_ate_ldentlty No. / Limited Liability U55101MH2007PTC172655
Identification No. of corporate debtor
. . Baycity Club, 154, Hill Road Opp. St.
Address of the registered office and . ;
5. . . Stanislaus School, Bandra (West) Mumbai
principal office (if any) of corporate debtor MH 400050 IN
6. Insolvency commencement date in respect 10-04-2024
of corporate debtor
7 Estlmaj[ed date of closure of insolvency 30-09-2024
resolution process
Name and registration number of the | Name: Anand pravin Pande
8. insolvency professional acting as interim | Reg No.:IBBI/IPA-003/ICAI-N-
resolution professional 00374/2021-2022/13914
Email: appande@gmail.com
o S . Address:Flat No 7, Brijbhavan Co-Op Hsg
o " | S0 lt No 16, SNo- 552, Saurk
P ’ g Vihar Road, Kondhwa Kd, Pune ,Abc
Farm Building ,Pune,Maharashtra ,411048
Email: shaila.cirp@gmail.com
Address and e-mail to be wused for | Address:Flat No 7, Brijbhavan Co-Op Hsg
10 | correspondence with the interim resolution | Soc. Plot No 16, S.No. 562, ,Salunke
professional Vihar Road, Kondhwa Kd, Pune ,Abc
Farm Building ,Pune,Maharashtra ,411048
11 | Last date for submission of claims 24-04-2024
Classes of creditors, if any, under clause (b)
of sub-section (6A) of section 21,
12 . . , NA
ascertained by the interim resolution
professional
Names of Insolvency Professionals | Name the class(es)
13 identified to act as  Authorised | NA

Representative of creditors in a class (Three
names for each class)




(a) Relevant Forms and (b) Details of
authorized representatives are available at:

Web link:..... https://ibbi.gov.in/en

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Shaila Hospitality
Private Limited on 10-04-2024.

The creditors of Shaila Hospitality Private Limited, are hereby called upon to submit their
claims with proof on or before 24-04-2024 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by
electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorised representative from among the three insolvency
professionals listed against entry No.13 to act as authorised representative of the class
NA in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

SD/- Date: 10-04-2024
Name: Anand Pandey Place: Mumbai
IRP of Shaila Hospitality Pvt Ltd

AFA: AA3/13914/02/111224/301055
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PUBLIC NOTICE

Notice is hereby given that share cert. no. 5527587,
dist. no. 2401231729-2401232693 for 965 Sh. under
Folio no. HLL5053002 in name of Rekha Kapoor
issued by Hindustan Unilever Ltd. have been lost & |
have applied to Company to issue duplicate certs. Any
person who has a claim in respect of the said shares
should lodge such claim with the Co. atits Regd. Off. at
Unilever House, B. D. Sawant Marg, Chakala, Andheri
(East), Mumbai — 400099 within 21 days from this
date, else the Co. will proceed to issue duplicate certs.
without further intimation.

NOTICE

www amfiindia.com.

REKHA KAPOOR

PUBLIC NOTICE

Notice is hereby given that share cert. no. 5251850,
dist. no. 1141311411 to 1141312790 for 1380 Sh.
under Folio no. HLL2917707 in name of Prem Nath
Kapoor issued by Hindustan Unilever Ltd. have been
lost & | have applied to Company to issue duplicate
certs. Any person who has a claim in respect of the
said shares should lodge such claim with the Co. atits
Regd. Off. at Unilever House, B. D. Sawant Marg,
Chakala, Andheri (East), Mumbai — 400099 within 21
days from this date, else the Co. will proceed to issue
duplicate certs. without further intimation.

PREM NATH KAPOOR

Mumbai
April 10, 2024

NOTICE is hereby given that Pursuant to Regulation 58(A) of SEBI (Mutual Funds) Regulations, 1956 and
Para 5.1 of SEBI Master circular no. SEBI/HO/IMD/AIMD-PaD-1/P/CIR/2023/74 dated May 19, 2023, the
half-yearly statement of scheme portfolio for the half year ended March 31,2024, is hosted on the website of
the Kotak Mahindra Mutual Fund viz. www kotakmf.com and on the website of AMFI viz.

The unitholders can also submit a request for a physical or electronic copy of the half-yearly statement of
scheme portfolio by sending an SMS through registered mobile number on 9167573281 or by calling on
18003091490 / 044-40229101 or by sending an email to mutual@kotak.com or by writing a letter o Kotak
Mahindra Asset Management Company Ltd, at the address mentioned below.

Any queries ! clarifications in this regard may be addressed to:
Kotak Mahindra Asset Management Company Limifed
Clt: UB5991MH1924PLCOS000Y (Investment Manager for Kotak Mahindra Mutual Fund) 6th Floor, Kotak Towers,
Building Mo. 21, Infinity Park, Off: Wastern Express Highway, Goregaon - Mukund Link Road, Malad (East), Mumbai 400057
Phong Number: TE003091490 / 044-40229107 = Email: mutual@kotak.com = Website: weow kotakmf.com

For Kolak Mahindra Asset Management Company Limited
Investment Manager — Kotak Mahindra Mutual Fund

Sd/-
Aulhorised Signatory

Mutual Fund investments are subject to market risks, read all scheme related documents carefully.

CENTRAL RAILWAY

WALK IN INTERVIEW FOR DOCTORS

DOr. Babasaheh Ambedkar Memaorial Hospital, Central Hailway, Byculla
Bumnbal AO002 7T Walk in inferview for the poat of Senlor Resident Doctors will be held
on 220042024, Verficaticn of documents will be done from 2.00am to 10.00am walk in
mitarview will start from 10.30 moon.

Specialty Vacancy Reservation/ Category wise vacancies |
I_D'_nc-:u.l.n-_;g.-r- — Ulﬁ S |

Gymnecology 1 Total - 03

Anesthesia 1

Tatal 3 |

For comiplete details pleasa login to ourwebsiHs: "wwew crindiamaiwaiy qgav.in, = News
& Recrutmean! = Gecruitrment = Nolifficahion = Engagermeant of Semior Residenl”
No. BY. HE. Sr. Resident/Adv- April 2024 Date. 10/04/2024

sreriieraen o 9 U g et e s et s g

Balmer Lawriez Co. Ltd .

A Governmant of India Entarprisos)
SBU: Industrial Packaging, %, J N Heredia Marg, Ballard Estate, Mumdai — 408 009
Regd, Office: 21, N 3 Road, Kolkata - 700 001. CIN; L15492WB 1924600004535

A
TITTRTT)]

Online Bids are invited for Sale of old { non-usable | damaged fixed assel &
petty items on ‘As is where is' basis from barrel manufacturing Plant at Talkoja,
Tender No. 0100P52680 dt. 10.04.2024 due on 03.05.2024.

Any amendment [ cormgendum, as and when required, will be uploaded on the
wedsite of the company www.balmerlawrie.com and Government
& Marketplace (GeM) portal hitps:/iforwardauction.gem.gov.infeprocure/
home where this tender s floated and interested vendors should regulary visi
these websites for updation,

Contact Person — Chief Manager [ SCM |

Ph.: 022 66258209 /+31 9769015541; email: ingale.td@balmerfawrie.com

TENDER NOTICE

é¢ Indian Overseas Bank

Information Technology Department
Central Office: 763, ANNA SALAI, CHENNAI-600002

Indian Ovarseas bank {10B) invitas bids for the following:
-~ Ty

EXPRESSION OF INTEREST (EOI) -
PROCUREMENT OF SOFTWARE AND
REQUIRED HARDWARE FOR IMPLEMENTATION
OF INDIAN ACCOUNTING STANDARDS (IND AS)
EQI REFERENCE NUMBER:
EOI/10B/001/2024-25 DATED 06.04.2024

The Above RFP lender documant Is avallable and can be
downloaded from the following websites www.iob.in &
https:fiobtenders.auctiontiger.nel. For Tender
detaits and future amendments, it any, keep referring to the
following website hitps:/fioblenders. aucliontliger.net

POSTAL BALLOT NOTICE AND E-VOTING INFORMATION
B&B TRIPLEWALL CONTAINERS LIMITED
(L21015KA2011PLC060106)

Regd. Office: Sy. No. 263/2/3, Marsur Madivala, Kasaba Hobli
Anckal Taluk, Bangalore, Karnataka, 562106
Website: https://boxandboard.in/ , Email: cs@boxandboard.in

FORM G
INVITATION FOR EXPRESSION OF INTEREST (EOI) FOR
NOBILITY ESTATES PRIVATE LIMITED

OPERATING IN RESIDENTIAL REAL ESTATE AT NOIDA, UTTAR PRADESH
[Under sub-regulation { 1) of reguiation 364 of the Insolvency and Bankruplcy Board
of India {Insolvency Resolution Process for Corporate Persons) Regulations, 2018)

1. | Marre of the corporate datrar
| alang wiih PANSCENALLP

MobHity Estates Private Limited
VEIN: UFCGOOL30 A PTCIE297 1
PAN: AAECNSEGL)
71182, Denpali Nehm Place, South Delhi,
| Meaw Delhi, Delhi, India, 110019
Nat Auailable
4TS Le Grandosa, Piot, Mo, SCO1-C-A1,
Sectar 1540, NOID8, Gautem Buddha Magar,
| Uttar Pradesh, 201310
| Underconstruction resdantial housing project

2| Address of the regeternd offico
3. | URL of webete

4 Drertads of placa whare majority of
| Fimad] gsaats are located

enl

| Installod capacity of main products/

o marmety A5 Le Grandiose, soresd over an ares
off 80,937 50 m.
Rusidential Tower ; 20
G, Quantdy and walee of maen priducss [ ot |;|.|..|.|:|I.r-:‘:F..|I:- -E.: o

i semvices 300d In last financial year
T :-I“;umu-cr of I::ITI|:I|I.:|:P'£|I:'5|." wnr-:rr.{.:n
"B | Further details including Bast ayailable
| fingncal statements {with schedules)
| of two yaars, Bsis of creditors, relevant
| dates far subsaquent avents of the
process are Evaillable &t
| Ebgibinty for resolution appiicants
urnidher saction 250215 af the Code s
+avaliabia at LIEL

[ 48 amployees as on 10-04-20024
Pt
bt pay dodnve, poogle.conydrives foldess,
Ly ToverairhDNHY 2000 Zhagk| Ae sz

JPuspedirive link O

=l

| £ LeyTpyralhONHT 2000 ZBagh]_Re_s2

Jruspedneg Snk OF
| indly mall on cirpatsbegrandiose@gmail.com
10} Last date for receipt of expression | 26-Agrl-2024
| af intarast
‘i_’l.: Drabe of iseie of prowisianal listof [ E-May-2024

prospectye resolulion applisants
12| Larst ate for submission of Coiectns
| 10 praxiziangal list
13 Date of issue of final kst of
il iom bl s sl ) e
14| Daale of s off infonmalion
| memorandum. evaluation matrix
and reguest for resolution plans
[ 1o prospective reselition-applicants
15, Leat date far sbbmission of
| rasalution plans

[ 11-May-2024
[ 21-May-2024

| 25May-2034

[ 25-June-3028

Sale Notice
SILVEROAK COMMERCIALS LIMITED (In Liquidation)
Reg. Off.: Plot No F-24, MIDC Satpur,Nashik - 422007
Liquidator: CMA Harshad Deshpande
Liquidator Address: Flat No 403, Kumar Millennium Paud Road
Pune 411038 Email: liquidation.silveroak@gmail.com
E-Auction
Sale of Corporate Debtor as a going concern
under Insolvency and Bankruptcy Code, 2016
Date and Time of Auction: 8" May 2024 from 2.00 p.m. to 4.00 p.m.
(With unlimited extension of 5 minutes each)

The Members of the company are hereby informed that, pursuant to and in compliance with the
provisions of Section 110 and other relevant provisions, if any, of the Companies Act, 2013 (“the Act”),
along with Rules 20 & 22 of the Companies (Management and Administration) Rules, 2014 ("Rules"),
Regulation 44, and other applicable regulations of the Securities and Exchange Board of India (Listing
Obligations and Disclosure Requirements) Regulations, 2015 (“the SEBI LODR Regulations”),
including any statutory modification or re-enactment thereof for the time being in force, and General
Circulars issued by the Ministry of Corporate Affairs, the Company is secking approval of the
Company’s shareholders through Postal Ballot. This approval process will be conducted solely via
electronic means (“remote e-voting”) for the resolutions outlined in the Postal Ballot Notice dated
09.04.2024.

Pursuant to applicable MCA Circulars, the Postal Ballot Notice, along with an explanatory statement
and remote e-voting instructions, will be electronically dispatch on 12.04.2024 to all Members whose
names are listed in the Register of Members/List of Beneficial Owners as of the Cut-off Date,
12.04.2024. This communication has been sent to those who have registered their email addresses with
the Company/Depository Participants (“DPs”). As a result, physical copies of the Postal Ballot Notice
and related documents will not be dispatched to shareholders, and shareholders are requested to express
their assent or dissent solely through the remote e-voting system.

Furthermore, the Postal Ballot Notice is available on the Company's website at
https://boxandboard.in/ as well as on the websites of the stock exchanges where the Company's

shares are listed, namely NSE and BSE.

To facilitate remote e-voting, the Company has engaged the services of Central Depository Services
(India) Limited (CDSL). Detailed instructions for remote e-voting are provided in the Postal Ballot
Notice. The remote e-voting period will commence on Monday, 15.04.2024, at 09:00 a.m. IST, and
conclude on Wednesday, 15.05.2024, at 05:00 p.m. IST. The remote e-voting module shall be
disabled for voting thereafter. Once a vote is cast by an e-voting member, it cannot be altered
subsequently. The voting rights of members will be proportional to the paid-up value of their shares in
the total paid-up share capital of the Company as of the Cut-off Date. Only those whose names are
recorded in the register of members/list of beneficial owners as of the Cut-off Date will be entitled to
avail themselves of the remote e-voting facility.

In accordance with MCA Circulars, Members who have not yet registered their email addresses and
consequently could not receive the Postal Ballot Notice may temporarily register their email addresses
with the Company's Registrar and Share Transfer Agent (“RTA”), Purva Sharegistry (India) Pvt. Ltd.
For permanent registration of email addresses, sharcholders are required to register their email
addresses with the Depository through the respective DPs and with the Company's RTA, following the
appropriate procedure.

We urge Members to carefully review the instructions provided in the Postal Ballot Notice. For any
queries, please refer to the Frequently Asked Questions (FAQs) for shareholders and the e-voting user
manual, or Company's RTA, Purva Sharegistry (India) Pvt. Ltd. at
support@purvashare.com.

contact the

Upon request, the relevant documents referenced in the Postal Ballot Notice will be electronically
accessible to Members for inspection. Requests for access should be directed to es@boxandboard.in,
including the member's name, Folio No./DP ID, and Client ID, until the last date for receipt of votes
through e-voting.

Furthermore, The Board of Directors has appointed M/s Sharma & Pagaria as the Scrutinizer to conduct
the Postal Ballot process through the e-voting mechanism in a fair and transparent manner.

The Company will announce the results of the voting by postal ballot through the e-voting process

within 2 working days from the conclusion of remote e-Voting. These results, along with the

Scrutinizer's Report, will be published on the Company's website https://boxandboard.in/ and on the

CDSL website https://www.evotingindia.com/noticeResults.jsp Additionally, they will be

communicated to the Stock Exchanges where the equity shares of the Company are listed, namely NSE
and BSE.

For B&B Triplewall Containers Limited

Sd/-

Manish Kumar Gupta

DIN: 03568502

PLACE: Bangalore

DATE: 09/04/2024
Managing Director

Sale of Corporate Debtor as a going concern except Land & Building and Plant &
Machinery of Silveroak Commercials Limited.|n possession of the Liquidator, appointed
by the Hon'ble National Company Law Tribunal, Mumbai vide' order dated December16,
2020. The sale of Corporate Debtor as a going concern will be done by the undersigned
through the e-auction platform https://ncltauction.auctiontiger.net

RELEVANT PA[-'IT] CULARS

ASSET Earnest Money

Reserve Price
(Amount in Rs.)

Deposit (Amount in Rs.

Batch 1:

Sale of CD of going concern under 48,94,291 4,89,429
Regulation of IBBI (Liquidation Process)
Regulations, 2016 except Land & Building

and Plant & Machinery.

Terms and Condition of the E-auction are as under

1.E-Auction will be conducted on “AS ISWHERE IS", “AS IS WHAT IS” and “WHATEVER THERE IS
BASIS" through approved service provider e-procurement Technologies Limited (Auction Tiger).
2.The Complete E-Auction process document containing details of the Assets, online e- auction Bid
Form, Declaration and Undertaking Form, General Terms and Conditions of online auction sale are
available on website https://ncltauction.auctiontiger.net. Contact: Mr. Praveen Thevar at 079 6813
6841/972 277 8828 E-mail:nclt@auctiontiger.net or Praveen.thevar@auctiontiger.net

3.Inthe event where there are no successful bidders, the liquidator reserves the right to suspend the
e-auction during any stage.

4.Incase, abid is placed in the last 5 minutes of the closing time of the e-auction, the closing time will
automatically get extended for 5 minutes with unlimited extension. The bidder who submits the
highest bid amount (not below the reserve price) on closure of e-Auction process shall be declared
as the Successful Bidder and a communication to that effect will be issued through electronic mode
which shallbe subject to approval by the Liquidator.

5.The Successful Bidder shall bear the applicable stamp duties/transfer charge, fees etc. and all the
local taxes, duties, rates, assessment charges, fees etc. in respect of the Corporate Debtor put on
auction.

6.The Liquidator has the absolute right to accept or reject any or all offer(s) or adjourn/ postpone/
cancel the e-Auction proceeding atany stage without assigning any reason thereof.

7.After payment of the entire sale consideration, the sale certificate/agreement will be issued in the
name of the successful bidder only and will not be issued in any other name.

8.The sale shall be subject to provisions of Insolvency and Bankruptcy Code, 2016 and regulations
made thereunder.

—

II .1

CMA Harshad Deshpande

Place:Pune Liquidator
Date:11/04/2024 IBBI/IPA-001/IP-P00166/2017-18/10335

16 Process ermal i o submil EOI | chrp.atsiegrandiose@gmailcom

Date: 11 Aprdl 2024 Hitesh Goel

Place: NDIDA Resalution Professional (Nobility Estate Private Limited)
Insodvoncy Professional

Registration no.; [BB1/1PA-D0L/AP-POIA0E/ 2018- 2019/ 12224

AFA Cortificate Number; 441,/12224,/02/ 300625,/ 1065845 (Valid till 30 June 2025)
Correspondence address: One Quba Alvarez-& Marsal India Profassionals Services LLE
Sith Floor, Unit 502, Tower & Piot Mo 20, Sactor 18, Lidvog Yikas,

Gurigram, Haryana 1220168

Emall: girp atsiegrandiosg@gmail,com E-mall: iphiteshgoetBgmail.com

FORM A
PUBLIC AMNOUNCEMENT
iUnder Regulation & of fh Inschvency and Bankruptey Board of Indgs
oy Resolution Process for Corporale Persons) Regulabons, 2016

FOR THE ATTENTION OF THE CREDITORS OF

SHAILA HOSPITALITY PRIVATE LIMITED

1 Parficulars Detail

1. | Mame of corporate deblor Shaila Hospitality Private Limitod
7. | Dats of incorporation af corporais deblor | 26-07-2007

3. | Authoriby under which corporate deblor Bol-Mumba

| leicorporated | registersd
4. | Corporate enlity Mo, ! Limited Lishility
| Mertificaton No. of corperate dablor
g Addrass of e regstensd offce and
principal affice (i any) of cofporate debitar

| USS101MH200TPTC 172655

| Baycity Club, 154, Hil Road Opp. 5 Stanklays
School, Bandra (West) Mumbai-400050

G | Insolvercy commencement date in | 10042024
respect of corparale debior
7. | Estimated date of closure of inscivency J0-09-2024

[ TRSCRERGN ITDCRSE
4. | Mame ard registation numbar of the
insohlency professional acting az intenm
resofution professional
3 | Acdress and e-mai of the interim
resoiutin prolessional, as regslersd
with the Board

. Mame: Anand pravin Pande
Reg No.:
HEVIPAGOANCAFN-D0ITA2021- 2022013014
Email: appende@gmail,com
Address; Flal Mo 7, Bajbkavan Co-Co Hsg
Soc. Plot Mo 16, 3.No. 562, Safunke \inar
Raad, Kondhwa Kd, Pune, Abc Farm
Buiding, Puna, Maharashira, 211043
Email: shaila.drp@Egmall.com
Address: Flai Mo 7, Brijbhavan Co-Op Hag
Soc. Plal Mo 18, 5.Ma. 562, Salunks Vibar
Fcad, Kondhwa Kd, Puna, Abc Fam
| | Buiiding, Pune, Maharashira, 411043
11 ' Lastdata for submission of claims 24-04- 2024
12 | Classes of crediions, if any, under clause (o) | NA
of sub-saction (G4} of seclion 21, ascetaned
| by the inkerim regolion peofessional | ___ |
13- Mames of Insolvency Professionats identfied | Mame the classies)
tn ael as Authonsed Represeniative of credioes | N&
| In a ciass (Thres names for gach ciass)
14 | (a) Relevant Famms-and {b) Dedails of
authonzad representalives are available at-

10 | Addrese and a-mad 1o be used for
correspondence with the interim
resouton prolessional

| Wiah link:..... hiips:ifibbi.gevinfen

1. HWolbice & hereby given thal the Mational Company Law Tribunal has ardered the
commencement af a corporate insolvancy respiulion process of tha Shaila Hospitality
Private Limited on 10-04-2024,

2, Tha cradilors of Shaila Hospitality Private Limited, ame hersby called won to submil thair
clams with proofon or bafore 24-04-2024 to1he infenm resolulion professional 3 ihe address
mantiamped againsteniny e 10

3, The fmancial creditors shall subme thes claims with proof by electonic means ordy, AR cther
creditors may submitthe claims with proofin persan, by post or by elecinonic means

4, A financial credilor befonging b a class, &s listad apainst the endry Mo, 12, shed indicate its
chaice of suthorised represeniafive from among the three insalvengy professionals listed
gganstendry No. 13 to act a5 authorised re presentative of the class NAIn Form CA,

5, Submession af false ormisisadng praafzof claim shail atiract penallies. Sl

Marms Anand Pandey
IRF of Shaila Hospitality Pvt Ltd
AFA: AAD1331 4021 11224/201055

Date: 10-04-20224
Place: Mumbai

CLASSIFIEDS

| HUSSAIN| SAIFFE alias
HUSSAINI SAIFEE S/0
MANSOOR ALl RYD-101
Golden Height Chs
Church-Road Marol
Mumbai Jb Nagar
Maharashira-400059,
have changed my-name
1o HUSSAINI SAIFEE.

D407 23550-2

CHANGE OF NAME

| MEHNAZ AKHTAR
BULAKIWALE alias
PEERFADA MEHMAT
AKHTAR SHAFIUDDIN
D/0 PEERZADA
SHAFIUDDIN ALIUDDIN
WO MOHAMED IRFAN
BULAKIWALE R/0-302
Bluebell Flower Valley
Complex Sonali-Hotel
Road East-Thane
Maharashtra- 401107
have changed my name
to MEHMNAZ AKHTAR

THANKS GIVING

HOLY Spirit Thow who
makes me See
Everything and Shows
me the way to Reach
My Ideals, you who

BULAKIWALE. gives me the Divine Gift
00407235504 to forgive and forget

: the Wrongs that is done
| GUGAN unto me and who is in
CHANDRASHEKHAR all instances of my life
THOPPE allas GUGAM with me | in this short
CHANDRASHEKHAR Dialogue want to thank
MALLIKA THOPPE 50 you for everything and
CHAMDRASHEKHAR confirm once more that

I do not want to be
Separated from you, no
matter how great the,
material desire may be
I want to Be with you
and my loved ones in
your perpetual glory
forever Amen - ZDS

DOT0BeEs245-1

| “IMPORTANT"

Wihilst care iy taken prios i socectance of
!1:'.1:1‘!14";-:1:-'- (1] "l'.fl.'-':':-'-t"i'-'-i-'u':lf'l
fy continds. The dan Evgrets [F

THOPPE R/O A-402
Mayuresh Srishti-Park
Gamdevi-Road
Bhandup-West 50-
Mumbal Maharashtra-
400078 have changed
my name to GUGAN
CHAMDRASHEKHAR
MALLIKA THOPPE.

00407235501

| GURPREET KAUR
BALWINDER SINGH
HUMNJAN alias
GURPREET PANDE D/O
BALWINDER SINGH

HUMJAN WSO Umited cannct be Maid mesponsbie for
SHORYADHAR Juch contants, nor for dmy (e or damage
SHESHDHAR PANDE R/0 reured 34 4 ot of tonkacions with
B-1304 Skyvistas (ompdnied, desociationt of indwidals
Madhuban Colony Mvartiding In i3 rewipapin O

Publestors. W tharalors mecomrmend
Il rdcET] mie NcElny indquoned
befoen sanding iy monss oF dekirng
00 0w AgreeTeetd wilh IOsie
oiherwis BCAg 0% B advarlaimant in
iy masali A

Andher West-Mumbal
Azad Nagar Suburban
Maharashtra- 400053
have changed my name
to GURPREET PANDE.

0040723550-3

B fifeim symncae ]

Assel Recovery Management Branch-ll, Canara Bank Buildmgs; Ird Flooe, Adimarztan Path
Setard Estate, Mumbai - 400301, Tel: 22651128, Emall: chE&2ENTcanarabank.com

NOTICE TO BORROWER'GUARANTORMORTGAGER

E!Tr'IuLﬁaﬁ Canara Bank

Ref {CRBIARM IIIVIDHI /SARFAES|2024 Diate - OF.04.2024
To
1. Mis. Vidhi Dairy Private Limitad,

Falwa Industrial Estata, Jai Bhawani Magar, Road No 32, Mumbai Pin - 200504
2. Anmol Shivaji Kante, )
Adarsh Magar Chawl, Opp, Mitin Companny, Thane West - 400604
3. Santosh Parshuram Mahadik,
Flat Mo, F-T, Bulding Mo. A 3, Panchavati CHS. Maral Maroshi Road, Mear Police
Camg, Andher East Mumbas Bin - 400059
Dear SirMadam
Sub: Mobce issued under Section 132} of the Securiization & Reconstruction of
Financial Assets & Enforcemant of Security Interest et 2002,
The undersigned being the Authorized Cificer of Canara Bank, ARM |l Branch
(rersinafter referred bo as “the secured creditos), appointed under the Securilzation
and Reconatruction of Financial Assets and Enforcement of Secunty Inlerest Act,
2002, (herainafier referred as the “Act™) do bereby issue this sobice 1o pou as under;
That Mis. Vidhi Dairll'#‘ Private Limited [herainafier refermed to as “the Bormower”) has
availed credit facilityfacilities stated inthe Schedube & hereunder and has enterad inta
the secunly agreement's in favor of Canara Bank {Secured Cradilor), While availing
the said financial assistance, you have expressly undertaken bo repay tha loan
amount's in-accordance with the ferms and condiions of the above mentioned
agresments,
Thal Mr. Anmol Shivaji Kante, Mr. Santosh Parshuram Mahadik and M/s. Vidhi
Dairy Private Limited sherair.aﬁerrefarred toas "the Guarantor") has guarantesd the
payment on demand of all moneys and discharge all ohligations and kabilities owing ar
irscurrad 1o the setuerad craditor by the Barmoeser for credd facilities up o the lend o
Rs. 08.00,000/- [Rupses Nintey Lacs nnl].gwi:h interset thersan.
You (The person mentaned in schedule B) are alao enterad into the agreements
againgd the secimed agsels which ane detailed in Schedule B3 bareunder
owayvar, from 01.04.2023 the operation and condwcd of the said fnancial
ascitanceicredd faclliies have become imegular. The books of account maintained by
oir bank shows that vour liatbty lowards Camara Bank [Eecinsl crachilor) as an
31.03. 2024 amounts of Rs. 1,11.21.584.49 (Rupees Ona Crora Eleven Lakhs Twenty
e Thousand Nine Hundred Minety Four &nd Four Mine Palsa Only) with the
further cost and charges , the detalls of which are stated In Schedule "G hereunder, It is
furthesr stated that borrmaenGuaranion hwh.:-:l-.? fajled 1o kesp up with tha terms of tha
abowve said agresment in clearing the dues of the bank within the time given and have
by e v i sedting the dues. The aperation and conduct of the above said financial
assiEstance/crads TacEtyies having come oo sandstill and as a comsequence of the
dafaull committed in repayment of principal debt’ instalment and inferest therean, the
secured creditorwas constrained to classify thae debd as Mon Performing Asset (MPA} as
ooy D2.07. 2023 in scGordance wilh e directivesiguidehnes relating Lo assel dassilication
issued by lhe Reserse Bank of india.
The aecured areditor throwgh this notice Brings o youwr abllenton that the Borrowsr has
failed and neglected 1o repay the said dues’ oulstanding Nabiliies and hence |'|:Zhl'e|.1']r
demand youw urdar Seclion 13(2] of the'Act;, by is5uing this notice 1o discharge in full
the liabdites of the Bormower as atated n Scheduls C hereunder fo the sacured
craditar within & days from the date of recespl of this natice; Further, i1 is braught o
your nofice that Youw am also liabla 1o pay fulure inberast &t the rate of 1 7_.90% together
with all cosls. charges, expensas and incidental expenzes with respect 1o the
proceadings undertaken by the secured creditor in recovanng ks dues,
Plaasa take node of e Fact that if youw a8 10 repay 1o the securad craditor e aforesad
sum of Rs. 1,11,.21,984.49 tRuFBaa One Crore Eleven Lakhs Twenty One
Thausand Mine Hundred Minety Four And Faur Mine Pakza Only) with further cosd
and charges and mcdenla) expenses and coslts as staded above m e of this notice
umdar Section 132} of the Act, the secured creditor will exercise all or any of the rights
detalled under sub-secton (4a) and {b) of Secton 13, the extract of which is gen
buerer bebony 16 Convey e Serousness of s issie;
134} In case the Bormower (Guarantor fails o descharge lability in fell wilkin the
pariod specified in sub-section (2} the secured creditor may {ake recourse to one or
moee af the following measures to recover this secured debl, namsaly:
(a) Take possassion of the secured assels of the Bormower § Guaranlor mcluding tha
night totransfer by way of lease, assignment or sals for reslizing the secured aessat.
i) Take over the management of the business of the Borrdwer including the right ta
transfor by way ol lsase assinmeant or sale for realizing the secuns asset
Provided that the rnght to transfer by way of leass, assignment or sale shall be
exercamer anky whese the aubstantlial part of the bustness of the Borrower 5 hald as
securly Tor fhe debl;
Provided furlhar that whers the management of whaole of the business or part of the
business s severabls | the secured creditar shall take over the management of such
busingss of the bosower which s relatabile (o the sacurily Tor the debl
&nd under other applicable provisions of he said Act
Your attention s mvited to provisions of sub-section (8] of Section 13 of the Act, in
respecl of imeavailable, Lo redeem [he secured agsels
You ans also pul on notica that in terms of - Section 13 (13) the Borrower / Guarantar
shall mat transfer by way of sale, lease orotherwize the said secured assels detailed in
schedule B hereunder withoul chtaining wilten consant of the secured creditor, H s
further broughl lo youwr nolice thal auH' confravenbaon of this statubory infunctian |
resiraint, 85 provided wunder the said Act, &5 an offence and if for any reason | the
secured assets are aold or leased oul In the ordinary course of business, the sale
procesds o income fgalzed shall De depositad with the secwred creditor, In this
ard you shall have to render proper eccounts of such realization /imcome
This matice of Demand is without prejudice to and shall mot be construed as wasver of
any atfer rghts or remedies wivich e secured creditor may. havwl including Turifser
darmands for the sums found dus and payabia by youw,
This Is without prejudice to any cther rights avadable to the secured creditor under the
Actand for ﬂr’l?‘ ather law inforoe.
Pieasa comply wilth the demand under this nobice and avoid all unpleasantness, In
case of Mon —compliance | further neadful action will be reacrted ta, holding you liabde
for all costs and congequence L
Thanking you
Yours falthfully,
Sdi-

Authorized Officer ichief Manager
Canara Bank, ARM Il Mumbal

SCHEDULE =A [Details of the credit facility fies availed by the Borrower]

1| Mature of Loan | Date of

Rjeic[| ESER-NO Limit (secured) | Sanction bt

1. | 128001026429 ALOCC | 22.11.2022 | Rs. 98,00,000/-
| Tolal Rs, 98,00,000/-

SCHEDULE -B [Details of securty assais]

Sl
Mo

1. | EMT of Resdaential Flat Situated a1 Flat Mo, 7,
Znd Floor, F Wing, &-3. Panchvali CHS Lid,
Surwey Mo, 07, Hissa No, 01, SHo, 9 Hissa Mo,
22P Mard Marcshi Road, near Yijay Magar,
Andheri{ East), Mumbai- 400059,

OTHER COMFORTS:-
a) Personal Guaraniee:

Immovable Name of Title Holder

fir. Santosh
Parshuram Mahadik

HINDUSTHAN BUILDING SOCIETY LIMITED

CIN: L45201WB1346PLC013530;
Hegistered Office: 4, I:I'l-uttﬂr.'injan Avenus, Kolkata - TOD0OTZE:
Tel Ho.: (033} 2212 6753 54'55; Fax No.: 1) 2212 9656

Loymail. com;

Website: www.hindusthanbui ldingsociety.com;

Hotice i hereby given o all the public shareholders of Hindusthan Bullding Society
Limiled ("Company™} thal the Promoters of the Company inlend (o delist the aguity
aharas of the Company from the Calcutta Stock Exchange Limited, Le. tha only Stock
Exchange where the equity sharas of the Company are presenily lisled, and alsa
proveide an exit opporunity to the public sharehoéders of the Company, Therefore, tha
public shareholdars af (he Company are hereby requasted bo kindly ugdate thedr
address, contact detalls and emall 105 with the Company / ABS Consultant Private
Limiledd {"Registrar™ of the Company) at the earigst io erable the Compamy and (ha
Regisirar to take steps for affective participation of public sharehalders in the Delisting
Oiffer, Hance, the public sharsholders must update thair details in tha mcords of he
Company fo actively participate inthe Dealisting Ofter,

Wha would afso like to bring to the notice of the public sharahoiders that the Securifies
&nd Exchanges Board of Indsa vide is clreular . SEBVHOYCFOICMOHCIR/PR202001 44
dated July 31, 2020 has clarified that shareholdars holding eguily shares in physical
form are alas alloweed to tender thelr equity shares in the Delisting Offer. Othersise
public sharshodders holding thes equity sharas in physical mode will nol be able to
transder tham unless they get thelr equity shares dematerialized

Shareholders are afso requested fo kindly refer to SEB|  Gircular
EEBUVHOMMIREDIMIRED-Pol-1/PICIR/3023/37 dated March 16, 2023 fowards the
common and simplified norms for procassing ewesior's senvica request by RTAs and
s forfusnizhing PAN, KYC details and Mombnaban

The shareholders can contact the below mentioned perscnnel for their queries:
Hindusthan Building Society Limited [ ABS Consultant Private Limited

Pooja Kumar | {Mr, Uttarm Sharma)

{Company Secrelary & Compliance Cfficer)) Tel Mo.: D339384256;

Tel Mo, (033) 2212 6T53/54/55 Email i absconsultaniBSgRgmall. eom;
Email Id: arvindroc3 3@ gmait com;

For Hindusthan Bullding Sockety Limlted

Sdi-

Raj Bansal

Place: Kolkata Directar
Data; 11.04. 2024 DIN: 0545283

TUNI TEXTILE MILLS LIMITED
CIN: L17120MH158TPLCD43996
Reqd. Office: Gala No. 207, Znd Floor, Building No. 3A, Mittal Industrial Estate,
Andhon Kurla Road, Andberi (E), Mumbai 400 058
Tel: +91 22 4604 3970, Email: info@tunitextiles.com; Website: waww tunitextiles com
POSTAL BALLOT NOTICE cum E-VOTING INFORMATION
Notce 5 hisrvtry given thal pursuant 1o and in comphance with tha provisons of Section 108
170 and ather applicabde provisions, #f any, ol the Companias Act, 2003 ("the Act’) read with
Hidles ) and 22 of Companies Management and Adminstrabon) amended Rules 2074, and
Hisguibaton 44 ol SEEILODR Hequlstions, 2075, Secrelar Standard-2 on Gendral Maatng
e bry e bttt of Compary Secretarios of India and in accordance with the guideline
prescribied by the Ministry of Corporate Aftars [MCA”) vide Goneral Circulars Nos, 182020
catecd April B, 2020, 1172020 diateed April 13, 20200 222020 dated June 15, 60, 332000 dabed
Sepimbor SH NGO 39X dabed Decomber 47, 2020, 10027 daded June 23 206810 and 2V
202 dated Diecernber B 2077 ond loberst BGA Crouter Mo, D20 dabed Seplember 25, 2023
heremrsaller colsctvely iodamod 1oas this “WMLA Crculars) and sy ollwr applicable prov
st ool e | imars and H-:-!J_ul..m;'-:l'.'. I I|_|||||||| .|||"".‘..|I|_|I|E"'|1|-;:-|:1'I'|: .||l:'i":|".:| £ - el
thereod lor th e bang m lonce and a5 amended from bme io Bme, approval of shareholders
of Jackcion inviestmonts Limitad (the "Company’) is bisng sought through Postal Ballot only
by way of electromc means (" Remote E-voting”) in rekation to the vanous Rosolubons
1% ed ot i the Postal Ballol Notice ["Notice™) dated 4th April 2024
«  Thiz Company has son Postal Ballol Notco on th Apnl 2024, only through slectrone
mode 10 those shtoholders whose namies appoar on the Rogestor of Moember/L s of
eyl Chemiers &5 on *..mnrl..-,- March 30, 2024 (cil- ol dake) Voiing rights of the
shareholders shal bi in proporion o the sharas hold by them inthe paid-up equity shane
ot of B Lompany @5 on the cul-olf dabe: Communesbion o assont of desont of B
shaeholders would bske plsce only through remobs e-waling Sysdem. Only those shae
et o Pusimes afo focordied i e By sustid of smbiers of the Comgany of in e
Hisgisdes of Haspesbic il Dharisrs rae dainisd by the |]|'|||I'1Ihl-i"1. iv5 on the cul-of! dale vl
e e=niitied 1o ca st ther voles by remola e-voling, Once the vobe'on the resclufions is-cast
bry shanrefolders, hes'shethey shall not be aSwnd o change § subseduenihy
I lirwe it the MCA Circuiars, the Notice is biring seet anly by electronic mode, and a
hard cogry of Nofice, Porstal Ballo! Form, and prepaid Business Emvelop has not been seng
o the shareholders of this Postal Ballon
The Compary has engaged the services of Natonal Securities Depository Lid. (NSDL)
Iy the parpose ol provading e-vobng fackty (o all is shareholders
The detaiied procedureinsiructions on the process of remobe &-votng including how he
shareholders who have not yet registened thes emad addresses can register ther emad
addressiand or can cas their vola, as speclied n the Notes section of Postal Bafiol
Notice
«  Theremaote e-votmg Shall commence from Monday, April 8, 2024 3t 9.00 AM and will
conclude on Tuesday, May 7, 2024 at 5,00 PM. The remole evoting modue wil be
dicabiad by NSO after 5.00 PM on Tuesday, May 7, #0124, The Shareholders desiing to
exercise their vola should cast ther vale during this peniod, to be eighbile for being
considered £ailing which it will e sirictly considerad that no vole has been receed from
the sharehoider
M. Kriti Daga, Practicing Cormpany Secratary, (Membership No. ACS- 26425 & CP. No
14023) a5 the Sorutmizef 1o conduct the Postal Baliol through e-voling process n a kar
SN NS En e ManneT
The Hesault of Postal Ballot shall be declared by the Managing Director or ary other porson
authorizid not Lasder than 2 working days of conclusion of the e-voting, al the Regrstenad
Office of the Cormparry and will be cormmunicatied to Stock Exchanges. The Result along
with Scrutinizes Heport shall also be displayed ot the webste of the Company
i bunitextiermills. com
»  For Ouenesigrievances redated 1o remobe e-voling, members may refer tobe. Amt Vishal
DV s, Paslond Mhatre, Se Manager on el No, 022 - 48867000 1022 - 248697000 or send
A roguest ot Emad 10 gyvolingSensdloo.in or may wiite (o s Company Secietary &l
juniboxtilcmeds S gmall.com of o o i s cadlins. com
For Tuni Textde Mills Limited

S
Place | Mumbai Jyuti Kothari
Diate : April 4, 2024 Company Secretary & Compliance Difices

CENTRAL RAILWAY

CONSTRUCTION OF ROAD OVER BRIDGE

Chiel Administrative Officer (Canst. ), Cantral Rallway, 6th floor, New Administrative
Bullding, . M. Road, CSMT, Mumbai - 400004, for and on behalf of President of Indla
invites Open tenders through e-tendering on IREPS website |e-tender portall.
www.lreps.gavin (In Two Pachet System), from rmpuled Contractors for the
following work: Mame of Werk: Proposed construction of Road Over Bridge in ey of
level crossing gate (LC) Moo 101, 87, 34, 81 belween Igatour - Manmad seclion of
Central Rallway (TWO PACKET SYSTEM), Tender Value: Rs. 109.68,64.321.85,
Bid Securlty: Rs. 56 44 30000, Cost of Tender Form: Mot Applicable (As par
Clausa Mo & at Page 4 ol GCCAPRIL 2022 Validity of offer: 90 days from the date of
coening of Tender, Completion period: 24 (Twenty Four) Months including monsoon
Avallabhity of Tender documents: Avallable on the websibe waw. reps.govin,
Date & Time of Submission & Opening of Tenders: The e-tendars duly complatad
in all respects, along with the requisiie documents, should be uploaded alectironically
on fhe abovementionsd website, up fo 17,00 brs, om 3004 2024, The tender
(Technical Bid cnly) will ba openad cnline on the same day after 11.00 brs. Joint
Venture Firm: Jaint Venlure [JV) firms will be allowed 1o parficipate in this lender.
Important Note o Tenderars: a8) The tendering will be actely through e-tendering
only. All intanding tenderers need to first register wilh IREPS wabsila
www. iréps.gov.in, b} Prospective tenderer/s are advised that before submitiing their
cffer electronically, they should refer to the Tender details regarding ferms and
conditions, eligitility criteria, et ¢ Tender documents & cormmigandum issuesd from
tirme to time are avallable on the website mentioned above, Changes, it any, would be
posted on this website 2l least 15 days in advance of opening of tender and may be
seeh oh this website, For any additicnal informabon'clarfication conladd either
on the above address or Dy, Chief Englneer{Cy8husawsal-ll, Central Balbway, Mear
Raiway station, Bhusawad 425201 (Fiald Unid). on amy working day batewesn 10,00
haurs o 17,30 hrg

e-Tender (OPEN TENDER|) Notice No, CADC-02-2024 Dated 05.04.2024

Capacity

}» Name

Mr. Anmol Shivajl Kante Personal Guarantee

SCHEDULE -C

Careers

ST. XAVIER’S COLLEGE

(Empowered Autonomous Institute)
5, Mahapalika Marg, Mumbai — 400 001

SENIOR COLLEGE
Applications are invited for the following posts for the
academic year 2024-2025.

1) On an Ad-hoc basis in the Senior College for the following
subjects: Hindi, Psychology, Geology, Life Science, Microbiology,
Statistics, Zoology & Accountancy. Interested candidates
should check the College website for details on the following

5| T Nature of Liability With Rate of link:https://xaviers.ac/more/careers
No Lean / Limit Interest interest +2% 2) On an Ad-hoc basis in the Self-Financed Courses of the Senior
{Secured) | AsOn 31952024 | Penal intecest College for the following subjects : BA (MCJ), BAF (Accountancy)
1. | 128001028420 | ALOCC il b o e 17.90% & M.A. in Psychology (Life Span Counselling).
TOTAL | Rs.1,11,21,994.49/- Interested candidates should check the College website for details
_ ) sdi-1 1lon the following link: https://xaviers.ac/more/careers
Authorized Officer ichief Manager Sd/-
Canara Bank, ARM Il Mumbai PRINCIPAL

financialexp.epaptin
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PUBLIC NOTICE

It if hereby informed to the General
Public that my Clients Late HIREN G.
DOSHI & Mrs. Preeti hiren doshi
residing in FlatNo. 204, Shanti
Apartment, Vishwadhan Co-op. Hsg.
Society.Sarvodaya Nagar, Mulund
(West), Mumbai400080, has lost
Original Share Certificate issued by the
Society bearing No. 182.Anyone finding
the said Certificate or in possession or
having any claim or interest in the said
Certificate/related property is requested
to inform the society within 15 days
from today.

If no claim is received, society shall
issue duplicate share certificate in place

of the original to the member.
sd/-

R. Nandakumar
Adyv. High Court

PUBLIC NOTICE

Notice is hereby given that Anis Ahmed
Khan, the owner of Flat No. A/203,
Second floor, Matru Chhaya C.H.S.
Ltd., Pooja Nagar, Mira Road (E), Dist:
Thane (Said flat) expired on
18/05/2023. On behalf of my client,
Mrs. Azra Anis Ahmed Khan w/o. Late
Anis Ahmed Khan, the undersigned
advocate hereby invites claims or
objections from other heir/s or
claimant/s or objector/s for the transfer
of the shares and interest of the
deceased member in the said flat within
aperiod of 14 days from the publication
of this notice, with copies of proofs to
support the claim/objection. If no
claims/objections are received within
the period prescribed above, my client
shall be at the liberty to deal with the
shares and interest of the deceased
member in the manner she deems fit.
Place: Mira Road, Thane Sd/-
Date: 11/04/2024 A
A. Karimi

Advocate High Court|

004, B-31, Amrapali Shanti Nagar,
Sector 11, Near TMT Bus Stop,
Mira Road East, Thane 401107

PUBLIC NOTICE

Notice is hereby given that my client MRS.
MIRAJ ASLAM SHAIKH is the sole and
absolute owner, well possessed of in respect
of the Flat No. 304, 3 Floor, New Heena
Avenue C.H.S. Ltd., situated at Naya Nagar,
Mira Road (East), Thane, Maharashtra —
401107 ( hereinafter referred to as “the said
Flat”). Whereas the said MRS. MIRAJ
ASLAM SHAIKH has inherited the said Flat
from her Husband MR. MOHAMMED
ASLAM ISLAMUDDIN SHAIKH who
died intestate on 11/09/2015.
The other Legal Heirs of the deceased MR.
MOHAMMED ASLAM ISLAMUDDIN
SHAIKH have released all their right, title
and interest in favour of MRS. MIRAJ
ASLAM SHAIKH in respect of the said Flat.
AND WHEREAS now the owner MRS.
MIRAJ ASLAM SHAIKH intends to sell
the flat to the prospective buyer/s.
All person/s, Legal heirs, Banks, Financial
Institutions having any claim against into or
upon the said Flat or any part thereof by way
of inheritance, possession, sale, lease,
mortgage, charge, gift, trust, lean or
otherwise whatsoever nature are hereby
required to make the same known in writing
to the undersigned address given below
within a period of 15 days from the date
hereof, failing which it shall be presumed that
there are no claims whatsoever and/or claims,
ifany shall be deemed to be waived.
Date — 10" April 2024
Place - Mira Road
ADV. FAROOQUE SHAIKH
ADVOCATE HIGH COURT
Office : 32, Kurnal Shopping Centre,
Opp. Nihal Corner, Naya Nagar,
Mira Road (East), Thane — 401107.
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PUBLIC NOTICE

Notice is hereby given that Gulam
Rasool Ismail Shaikh, the owner of Flat
No. 32, Building No. 503/SB, Third
floor, Prakriti Srishti C.H.S. Ltd., Sector
V, Srishti Complex, Mira Road (E),
Dist: Thane (Said flat) expired on
19/07/2005. On behalf of my clients,
Mr. Sajid Gulamrasool Shaikh s/o. Late
Gulam Rasool Ismail Shaikh & Mr.
Shahid Gulam Rasul Shaikh s/o. Late
Gulam Rasool Ismail Shaikh, the
undersigned advocate hereby invites
claims or objections from other heir/s or
claimant/s or objector/s for the transfer
of the shares and interest of the
deceased member in the said flat within
aperiod of 14 days from the publication
of this notice, with copies of proofs to
support the claim/objection. If no
claims/objections are received within
the period prescribed above, my clients
shall be at the liberty to deal with the
shares and interest of the deceased
member in the manner they deem fit.

Place: Mira Road, Thane Sd/-
Date: 11/04/2024 A. Karimi
Advocate High Court

004, B-31, Amrapali Shanti Nagar,
Sector 11, Near TMT Bus Stop,

Mira Road East, Thane 401107

Village - More, Nallasopara East, Tal. Vasai, Dist.
Palghar - 401209. But His Wife (Original Flat
Owner) Late Mrs. Suchita Subhash Sawant, Died
on Dated - 27/02/2021. she living behind her Legal
Heirs 1] Mr. Subhash Ramchandra Sawant, -
Husband, 2] Mr. Chirayu Subhash Sawant, - Son,
3] Mr.Nikhil Subhash Sawant, - Son.
So we hereby invite claim or objection thatany person
having any claim or objection against or into or upon
in respect of said flat howsoever are hereby required
to make the same known in writing to our advocate
office within 15 days from the date of publication.

D. S. TIWARI
Date: 11/04/2024 (Advocate High Court)
Shop No. 19, Akanksha Tower, Nallasopara (E),
Tal.-Vasai, Dist.-Palghar
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PUBLIC NOTICE

Notice is hereby given that original
Share certificate of Gaurav Woods
Bldg. No. 4 Co-op Housing Society Ltd
situated at Near Gaurav Residency
Phase 1 & II, Opp. Mayor Bungalow,
Mira Road East, Thane 401107 in the
name of Noor Banoo Mohammed Anis
have has been reported lost / misplaced
and an application has been made by her
to the society for issue of duplicate
share certificate.

The society hereby invites claims or
objections (in writing) for issuance of
duplicate share certificate within the
period of 14 (fourteen) days from the
date publication of this notice. If no
claims / objections are received during
this period the society shall be free to
issue duplicate share certificate.

Place: Mira Road, Thane

Date: 11/04/2024 Sd/-
For & On Behalf of|

Gaurav Woods Bldg. No. 4 C.H.S. Ltd.

PUBLIC NOTICE

Notice is hereby given that Anis Ahmed
Khan, the owner of Flat No. '62', Bldg.
No. A-3, Sixth floor, Marble Arch A3
C.H.S. Ltd., Lodha Complex, Mira
Road (E), Dist: Thane (Said flat)
expired on 18/05/2023. On behalf of my
client, Mrs. Azra Anis Ahmed Khan
w/o. Late Anis Ahmed Khan, the
undersigned advocate hereby invites
claims or objections from other heir/s or
claimant/s or objector/s for the transfer
of the shares and interest of the
deceased member in the said flat within
aperiod of 14 days from the publication
of this notice, with copies of proofs to
support the claim/objection. If no
claims/objections are received within
the period prescribed above, my client
shall be at the liberty to deal with the
shares and interest of the deceased
member in the manner she deems fit.
Place: Mira Road, Thane Sd/-
Date: 11/04/2024 .
A. Karimi

Advocate High Court|

004, B-31, Amrapali Shanti Nagar,
Sector 11, Near TMT Bus Stop,)
Mira Road East, Thane 401107

3. . oo quite

5. | i FwoewE e Jren FiftueTert urasee fafies

2. HITRE VI THIRT e 3¢.0.3001

3. | I FTURE U] U/ AR Rd | SeiE - gad
ST e

¥. | e U Hie AR FHiw/ U55101MH2007PTC172655
wrifen arfre sl Ry waiE

u. | feofiepa e w3 Fie wE A | g e e, gy, T s, de e e e,
TR T (SR HTE STHeT) a7 (afem), g ¥oo olo.

&, | wiie e e awy e fa. 20.0%.303%

6. | feaesEit aua fgwa siftm stefsm e 30.0%.303%

¢. | femreseit favm @ s safte s | AT : sTHEe gt o
T AT AT o A HHE FravfiaRor . : Jamrdit-oo3/ -

TH-00315% /3034 -2033/83R8%

R, | dewrs dievigd sEciean sidfa 3ua
TR Fte -

48t : appande@gmail.com

TR : e . o, SISTEd FI-3A. 7. H, e . 18,
1. 3. e, UE foem A, Hiedl T, 7o, Tshet wnl
foredfr, qot, meTg %2 owe.

%0, | sidftn U ST AioaTHE Hefedren
w7 §-He A

48t shaila.cirp@gmail.com

T ; el . o, SSTE -3 B 6, Wi F. 26,
. %. w82, wege forem e, FHiean wd, o, Uit e
foreim, ot wemTy ¥ 2 ovc.

wE/-

%%, | ereten wnetwm sifom are 2. 2¢.0%.203%

23, | SidRA 30E AR AER S A 3% | @A
=1 -3 (T) = @S (3f) it 5w
TR STACATE I o

93, | Fmied e wifea wiate wevm Tt A
FRET Sl ST fearsEi ks
TR T (T FieRfidn o A1)

2y, | ) weferd oo 9 oft) 37csy witeha Jafe® https://ibbi.gov.in/en
e auefe

ot s,

() - @ AL

fa. 20.0%.20%%
]%?BTUTEEE’

2. FET ATER 04T 3 T, T oAt feft =menferemon i Sem giieuerfordt wraege ferfree =
HiARe T 3Ua IiFan TR TREmT Tevad IR f2. 20.0%.203% TSt Fwam smew

2. e iRuerferdl wrreee foafiee I avhl a1 IR 99 &, Lo e g A HETH
TR AL AR S TR 2. 8. 0%, 0%y Tsft a1 Yell qurerios =t a1 e F.
ST GO AR , TEegR o $eidei(+h TeuTd HTet .

. fodfa eeht & ot weiend giud wew . 92 U e seadgen i witem wfafid
A=A AT TIerehd A=Al HEeTd U . %3 g faree oy areamheg @t

4. HTERHTSRTT SV ST el Q1= bl QU et shedl T e 48 STThRUATd 5et.

@/~
e ; 3T i
Jrert gifueTierdt wraese forfiree 7 et

TUHRY @ TU3/Q3%%% /02 /%283y /30%0uY

PUBLIC NOTICE

Notice is hereby given by SHEELA CO
OPERATIVE HOUSING SOCIETY
Limited, Chairman/ Secretary of the
society that share certificate No 12 of
Flat No 12, Sheela Co. Operative
Housing Society Ltd, Cabin Road,
Bhayander (E), Thane 401105 was
Lost/misplaced. If any person is
having any claim or objection in the
respect of the lost of share certificate
by way of sale, exchange, charge, gift,
trust inheritance possession, lease,
mortgage, lien or otherwise
howsoever, then such person should
raise her/his/their claims or objection
through written documents along with
proofs thereof to undersigned within
15 days from the date publication of
this notice. After that no claim will be
entertained and after stipulated period
i.e. 15 days it will believed that there is
no any claim from any person
regarding the lost of share certificate of
the above said property and society
free to issue duplicate certificate on the
name of present owner BABAN
RAMCHANDRA SHIRVADEKAR.
The above said property shall be

considered clear and marketable.
Sd/-

SHEELA CO OPERATIVE

HOUSING SOCIETY Limited.

Cabin Road, Bhayander (E), Thane 401105
Date 11/04/2024 Hon. Secretary
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